PCKL

gﬂ:‘::,ff;m“ DI0% BODR 8BS Salef 135 0,
LIMITED POWER COMPANY OF KARNATAKA LTD.

(Government of Karnataka Undertaking)

No: PCKL/DDP1/ADPA&9/CERC/2022-23 /4 ) 22~ 87  Dbate: 2 0 SEP 2022

Encl: Annexure

The Secretary,

Central Electricity Regulatory Commission,
3rd and 4% Floor, Chandralok Building,

34, Janpath, New Delhi - 110001,

Sir,

Sub: Submission of Comments/Views on the Notification of “Draft Central
Electricity Regulatory Commission (Sharing of Inter-State Transmission
Charges and Losses) (First Amendment) Regulations, 2022",

Ref: CERC letter no. L-1/250/ 2019/CERC dated 11.06.2022.

With respect to the above, Power Company Karnataka Limited (PCKL) is hereby
furnishing the comments/suggestions/objections on the proposed Draft Central
Electricity Regulatory Commission (Sharing of Inter-State Transmission Charges and
Losses) (First Amendment) Regulations, 2022 as in Annexure enclosed to this letter for
further needful in the matter.

It is requested to consider the comments/suggestions/obections furnished while
finalizing the Regulations.

Yours faithfully,

Z‘FJ)"“—@F&‘? i di
Y Additional Director (Projects)
PCKL Bangalore

Copy submitted for kind information to:

The Managing Director, BESCOM, K.R Circle, Bengaiuru-560001

The Managing Director, HESCOM, Navanagar, Hubballi-580025.

The Managing Director, GESCOM, Station Main Road, Kalaburgi-581002.

The Managing Director, MESCOM, Corporate office, 4th Floor, MESCOM Bhavan,
Bejai,Kavoor cross Road, Mangaluru-575004.

5. The Managing Director, CESC, Corporate Office, No. CA-29, Vijaynagar 2nd
Stage, Hingkal, Mysuru - 570 017.

AN -

Room No. 501, 5th Floor, KPTCL Building, Kaveri Bhavan, Bangalore-560 009. Phone ; 080-2229 4390, 2221 0685 Fax : 080-2221 8930
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2
Draft Central Electricity Regulatory Commission (Sharing of

SL | Clause | Central Electricity Regulatory Commission (Sharing of PCKL Comments
No.| No. Inter-State Transmission Charges and Losses) Inter-
Regulations, 2020. State Transmission Charges and Losses) (First Amendment)
Regulations,
2022
{{1}]{4) The Yearly Transmission Charges for the National Clause |4} of Regulation 5 of the Principal Regulations shall be Clause 4] of Reguiction 5 of the Frincipal Regulaiions shal be substituted as
Component shall be shared by oll drawee DICs and substituted as under: under:
injecting DICs with unfied LTA in proportion to their quantum
of Long Term Access plus Medium Term Open Access and  |“(4) The Yearly Transmission Charges for the National Component (4] The Yeorly Transmission Charges for the National Compeneant shall be
untied LTA respectively. shall be shared by all the drawee DICs in proporiion to their shared by all the drawee DICs has been granted GNA in proportion to their
quantum of GNA," quantum of GNA minus the quntum of power supplied to other States through
Natural ISTS lines™.{ Generating stations has to be included till the date of
commissioning of the Plant)
5 Amendment to Reguldation é of the Principal Regulations:
(113]{2) Yearly Transmission Charges covered under sub-clause |Clouse {2) of Regulation é of the Principal egulations shall be
{a) of Clause (1) of this Regulation shall be shared by substituted as under:
drawee DICs of the receiving region and injecting DICs with Clause {2) of Regulation é of the Principal regulations shall be substituted as
untied LTA in the receiving region, in proportion to their (2} Yearly Transmission Charges covered under sub-clause [a) of |under:
guantum of Long Term Access plus Medium Term Open Clause {1} of this Regulation shall be shared by drawee DICs of
Access and untied LTA, respectively. the receiving region in proporiion to their quantum of GNA." “{2) Yearly Transmission Charges covered under sub-clause {a) of Clouse (1} of
this Regulation shall be shared by drawee DICs of the receiving region in
proportion to their quantum of GNA minus the quantum of power suppllied to
other State through Natural ISTS fines. { It need to add generating station
capacity for compuatation as per CERC [Connectivity and General Network
Access to the Inter-State Transmission System) Regulations, 2022, the GNA
grantee means person who has been granted GNA or is deemed to have been
granted GNA under these Regulations. Therefore, the generator has to be
considered as per the Regulation. And also. in case delay in commissioning of
the plani, Generators have to pay the charges)
10 Amendment to Regulation 11 of the Principal Regulations:
{12}] 11) Short Term Open Access Rate {in paise/kWh) shall be Clause (1) of Regulation 11 of the Principal Regulations shallbe  |As per the GNA Regulafion, T-GNA Regulation shall be applied for 11 months.

published for each billing month by the Implementing
Agency which shall be calculated State-wise as under:

Transmission charges of the State for the biling month {in
rupees) / {7200 X the quantum, in MW, of Long Term Access
plus Medium Term Open Access of the State for the
comesponding billing period)

substituted as under;

“{1} T-GNA Rate [in Rs./MW/block} shall be published for each
billing month by the Implementing Agency which shall be
calculated State-wise as under;

Transmission charges for GNA for entities located in the State, for
the billing month, under first bill {in rupees) X 1.10 / (number of
days in a menth X 96 X GNA quantum, in MW, for all such entities
located in the State considered for killing, for the corresponding
billing period.}"

These charges shall be paid in advance. Therefore, TGNA rate including
tfransmission deviation have to be paid on monthly basis.

The tronsmission charges of 105% for the T-GNA charges has to be retained as
the proposed increase to 110% would be a burden on Discoms.

The surrender charges for-T-GNA has 1o be reduced from 1 month to 2 days
which was existing earlier to reduce the financial crises.
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Drafi Central Elechricity Regulatory Commission (Sharing of

SL | Clause | Cenfral Electricity Regulatory Commission (Sharing of PCKL Comments
Nec.| No. Inter-State Transmission Charges and Losses) Inter-
Regulations, 2020, State Transmission Charges and Losses) (First Amendment)
Regulations,
2022
({2}]{2) Transmission Deviation Rate in Rs./MW, for a State or any |Clause {2} of Regulation 12 of the Principal Regulations shall be
other DIC located in the State, for a time block during o substituted as
billing month shall be computed as under: under:
“(2) Transmission Deviation Rate in Rs./MW, for a State or any other
1.05 X (transmission charges of the State for the billing DIC located in the State, for a time block during a billing month
month in Rs.}/ [Quantum in MW of Long Term Access plus shall be computed os under:
Medium Term Open Access of the State for the
comresponding billing period X 2880) 1.35 X [fransmission charges for GNA of entities located in the The transmission charges of 105% for the transmission deaviation charges has fo
State, under first bill for the billing month in Rs.)/ [GNA guantum in |be retained as the high transmission deviation charges of 135% would impact
MW of such entities located in the State, considered for billing, for |the Discoms financially.
the corresponding billing period X number of days in @ month X
9¢)"
12 Amendment to Regulation 13 of the Principal Regulations:
{{2}]13) Where COD of a generating station or unit{s) thereofis | Clause {3) of Regulation 13 of the Principal Regulations shall be  |In case dedicated transmission line has already been caonstructed for a

delayed and the Associated Transmission System has
achieved COD, which is not earlier than its SCOD, the
generating station shall pay Yearly Transmission Charges for
the Associated Transmission System comresponding to Long
Term Access granted for the generating station or unit{s}
thereof, which have not achieved COD:

Provided that Yearly Transmission Charges in respect of
Associated Transmission System shall be included for
determination of fransmission charges of DICs in
accordance with Regulations 5 to 8 of these regulations
upon the generating station or unit{s) thereof achieving
COD.

substituted as under:

"3} Where COD of a Connectivity grantee is delayed from start
date of Connectivity in terms of GNA Regulations, and the
Associated Transmission System has achieved COD, which is not
earfer than such siart date of Connectivity, the Connectivity
grantee shall pay Yearly Transmission Charges for the Associaied
Transmission System comesponding to Conneclivity capacity
which have not achieved COD:

Provided that Yeorly Transmission Charges in respect of
Associated Transmission System comesponding to the Connectivity
capacity which have achieved COD shall be included for
determination of fransmission charges of DICs in accordance with
Regulations 5 ta 8 of these regulations.”

principal Regulations. Yearly kransmission charges for the dedicated

siation as bilateral charges.

GNA upto ifs connectivity. It needs to be clarified.
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agenerator and LTA was operationalised for part Capacity, as per 13{?) of the

fransmission line proportinate to the quantum of LTA operatinalised shal be
considered in accordance with Regulations 5 to 8 of the Regutations and the
balance transmission charges shall continue to be paid by the generating
For such
existing generators, as per the amendment sharing Reguiations. GNA s
deemed granted for the copacity that LTA was operationalised, For balance
capacity upto its connectivity, if the generator does not apply for additional
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